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Judgement

Dr. Kauser Edappagath, J

1. The petitioner is one of the Directors of a trading company by name and style 'My Club Traders'. Several crimes were

registered against the

petitioner alleging offences under Sections 406 and 420 read with 34 of IPC in different police stations across the State.

This writ petition has been

filed with respect to the crimes registered against the petitioner in Thrissur and Palakkad Districts. The main prayer in

this writ petition is to give a

direction to the respondent Nos. 3 to 5 to issue notice under Section 35(3) of the Bharatiya Nagarik Suraksha Sanhitha,

2023 (for short the BNSS) to

the petitioner in the crime investigated by them if the personal appearance of the petitioner is required for interrogation.

2. It is submitted by the learned Senior Prosecutor Smt. Sreeja that altogether six cases were registered against the

petitioner by the Palakkad police

and 29 cases by the Thrissur police. It is further submitted that in all those cases, formal arrest of the petitioner was

recorded and he was

interrogated. Hence the question of issuance of notice under Section 35(3) of the BNSS in those cases did not arise at

all. If any other crimes are

registered against the petitioner in Thrissur and Palakkad Districts, the procedure under Section 35 of the BNSS shall

be complied with in those

crimes.

The writ petition is disposed of as above.


	Muhammed Faizal Vs State Of Kerala 
	Judgement


